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By Shyama Dagra, M(J).- Heard learned c@unsel for the  ’

2. It is stated by the learned ceunsel for the
-as well as ether benaflts fllUlng fmr the parxed af hls

relesvant peint of time ; i. . in the ysar 1996.'

.erdar has beah‘passed by one Shri'Izéz Aﬁmad ’ Qheréas

K

partles.

applicant that tha apbiiéant'has~since retirsd in’%h@'

ysar 2002 and he has gat almost all the retlral beneflts

serv1ce ', and the only quastlan in tha present. case is

with regard te stoppase ef his. 1ncrsmant F@r ane year at

3, Hewsver, aFter perusal ef tha .erders under challenge,
ve flnd ne f@rce 1n the subm1531ens of the applxcant thatﬂ
the disciplinary authmrlty whe was uitﬂess in the . o
dlsclpllnary pr-ceedlngs was the same persen, and the
allegatlan that the persen aannet he Judge af hlS eun case'

is held to be net tenable after perusal of. para 14 eF ‘the:

urittenfstatemsht as uell.as AnnBXU:e A/16 Uhersby'thes'

the allegatien is that the said araer has'been paésﬁq'hyl

Shri Arvind Kumar.




Conté.if=

:/ces/

.2 -
t hat the @un;shment lmpasaﬁ hy the dlsc1911nary auth@rlty
was stoppage of increment fer ene year uhich hds alse ‘Been
m@élflad hy the erder uhlch rsads as under,
"Reductien te the louer grade of . 2000.,3200/.= (RP)
en basic pay of fs. 2000/~ frem the ax1st1ng pay in
scale of Rss 2375~ 3500/« , far a perlad of ene year ,

on expiry of whish , the reductlan u111 net have

gffect of pestpnnment of Future 1ncrement ‘of his pay®
Se e Flné that the said oreéer of punlshment has been
moéi?ied and furthar upheld By ths appellats-authorlty vxda‘
order dated 9.4.1997 ( Annexure a/ZD) ) uhxla passing raas@n@dm
arder. Tharafara, we are not incllned te preceaﬁ Further lﬂ o
the matter ; as the sald punlshment has n@t aFFected the

payment of future ingremant of the aﬁ@llcant, ang‘he has @@t

Call thm penslmnary Benefits as per lauw alang Ulth enhancemantﬁ

of his ingrement after that periocd af 1996.

B i‘ In visu of these ahserv.tlans, thlS -BA @elng devsié

of narlt is hereby regected and @139@3@@ aF, h-uever, uzth

ne order as to cests. S~
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